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[Shri Bhupesh Gupta] 
put cockroaches in the bottle so that nobody 
touches it? This Government should tell us. Is 
it a new therapy you have found out? 

 
This is not manners; you learn manners. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Makwana, 
this is not correct. Please take it back. 

SHRI YOGENDRA MAKWANA: I want 
to place it. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Now, Mr. Mathur  

RE. POINT OF ORDER 

 

SHRI BUDDHA PRIYA MAURYA 
(Andhra Pradesh): Sir, j rise °n a point of 
order. I an"- here on a point of order. 

DR. V. P. DUTT (Nominated) r Everybody 
here is trying to imitate Mr. Rajnarain when 
he was in opposition. Mr. Rajnarain, 
everybody seems to be trying to imitate you. 

 

[ The   Vice-Chairman    (Shri    U.    K. 
Lakshmana Gowda)  in the Chair] 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Let us hear the 
point of order. 

SHRI BUDDHA PRIYA MARUYA: Sir, I 
would like to invite your attention to rule 258 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha. This is in 
regard to points of order.    It says: 

"(1) Any member may at any time 
submit a point of order for the decision of 
the Chairman, but, in doing so, shall 
confine himself to stating the point. 

(2) The Chairman shall decide all points 
of order which may arise, and his decision 
shall be final." 

My point of order is that the Constitution 
gives special protection to the Scheduled 
Castes and the Scheduled Tribes. Article 46 
gives special protection to the Scheduled 
Castes and the Scheduled Tribes. Article 46 
says: 

"The State shall promote with special 
care the educational and economic 
interests of the weaker sections of the 
people, and, in particular, of the Scheduled 
Castes and the Scheduled Tribes, and shall 
protect them from social injustice and all 
forms  of exploitation." 

Article 16 also gives special protection to the 
Scheduled Castes and the Scheduled Tribes. 
Again, articles 330, 332 and 335 also give 
special protection to the Scheduled Castes 
and the Scheduled Tribes. 

Mr. Secretary-General, you are not here to 
direct the Chair. You are here to assist the 
Chair. Don't come in between. I am watching 
you. Since 

I have come    to this    House, I have seen 
you directing the Chair. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); Mr. Maurya, I 
wanted to know this point of order is about 
what. Is it about any of the subjects which are 
taken up here? Or is it about a reference you 
had made earlier to the Chairman, because 
you had sought the permission of the 
Chairman on a certain point of order which 
has been disallowed by him? Anyway you 
have made your point. Now would you. like 
to say anything more on that? And I wanted to 
clarify the issue. 

SHRI BUDDHA PRIYA MAURYA: My 
another point of order is on the Secretary-
General. He is not there to direct the Chair, he 
is there to assist the Chair. I am making my 
point of order and he has no business to direct 
the Chair, he is there to^ assist the Chair. 

(Interruptions) 

THE      VICE-CHAIRMAN      (SHRI U. 
K. LAKSHMANA GOWDA):    Mr. Maurya,    
please   resume   your   seat.. Please sit down. 

AN HON. MEMBER:    He is mak--ing a 
statement of fact. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I will tell you.   
Please sit down. 

I would very much clarify the position here 
that he has not directed me on anything and if 
he tries to direct me, I am not going to accept 
that, that I can tell you. But what happened 
was, he just gave me this note which the 
Chairman had left here, and I looked into it. 
That is why I asked you, what is the point of 
order which you wanted to raise. If this parti-
cular subject has not been accepted by the 
Chairman, I do not think it will be correct for 
us to discuss that. However, you have made 
certain references.    If you want to say one 



55 Re  point  of                   [ RAJYA  SABHA ]       Order 56 

[Shri U. K. Lakshmana Gowda] or  two  
things  more,   please  do  that and then I 
would    not like to    say anything further on 
it. 

DR. BHAI MAHAVIR (Madhya Pradesh); 
May I say something on this point of order, 
Sir? Is it in order for any hon. Member to cast 
reflections on the conduct of the Secretary-
General or any other responsible member of 
the Secretariat? Sir, what has gone on record 
from what hon. Member has said, is 
something which is almost like a threat. I 
would request you to see if that is in order . 
and if that is not in order, it may kindly be 
expunged. 

THE      VICE-CHAIRMAN      (SHRI U.   K.   
LAKSHMANA   GOWDA):    I will look into  
it  after  the  recording is  over  and decide  
according to my 1 discretion and judgment. 

SHRI B. N. BANERJEE (Nominated) : 
Sir, I am on a different point of order. I am 
raising a different point. I do not mind Mr. 
Maurya saying that, well, the conduct of the 
Secretary-General is not correct, but it is 
certainly not in order in one's speech to 
address Secretary General and say, "Mr. 
Secretary-General, you cannot do this". He 
cannot address to the Secretary-General on 
the floor of the House in the manner he has 
done. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): That is all right.    
Yes, Mr. Maurya. 

SHRI BHUPESH GUPTA (West Bengal): 
I think the Secretary-General should be kept 
out. 

SHRI ARVIND GANESH KULKARNI 
(Maharashtra): Sir, I do not mind Mr. 
Maurya's quoting from rules and making the 
point of order, but I would request Mr. 
Maurya to see that in this House we have 
upheld the post of Secretary-General as an 
independent post. It is always his job to guide 
the    Chairman on what 

is going on in the House. So, please do not 
get angry with anybody. The conventions of 
the Rajya Sabha are like that. Let us uphold 
them. This is what has been displayed by our 
fore fathers. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I think that is 
enough. 

SHRI BHUPESH GUPTA: I would only 
ask my friend, Mr. Maurya, because he has 
made an observation on the Secretary-General 
of this House, we have been long here, I have 
known the Secretary-General about whom he 
has made a reference. We, have had very 
good experience with him and I do not think 
that anything wrong would have possibly 
been done by him. But if you have any grie-
vances, it is better if you talk to him in 
private. You will be, I am sure, satisfied. The 
question of expunction etc. was isaid in 
certain circumstances. I would only request 
him to leave it at that. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Sezhiyan, 
would you like to say something? 

SHRI ERA SEZHIYAN (Tamil Nadu): Sir, 
I am a Member who is very much new to this 
House. Now I would like to know the scope 
of the point of order. All of a sudden can he 
get up from his seat and raise a point of order 
and put in things which have nothing to do 
with the business that is going on in the 
House,? Sir, I have also got so many things 
tr> say in the House. If you give me an 
opportunity, I will also try to utilise the scope 
of the point of order. I, therefore, seek the 
guidance of the Chair in this respect. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Sezhiyan, 
what has happened in this particular instance 
is, he had sought the permission of the 
Chairman. 
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SHRI ERA SEZHIYAN; Not on the point 
0f order. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA)  I do not know, 
but he had sought the permission of the 
Chairman and from the note left here I find 
that the Chairman has not allowed it. That is 
what I brought to his notice, and then I am 
requesting him not to proceed further in that 
particular matter. 

SHRI SUNDER SINGH BHANDARI 
(Uttar Pradesh): If the point had not been 
allowed by the Chair, it virtually means that 
it should not be mentioned on the floor of this 
House. Otherwise what is the use of getting 
the permission and then rejecting it? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); No, no, that is 
what I am putting to him, because when he 
started raising the point of order, I did not 
realise whether it referred to the particular 
subject under discussion, or the one for which 
he has sought permission. That is why after 
knowing this, I clarified the position and I 
requested Mr. Maurya not to proceed with 
that so that we can go on with the other 
business and latex on he can take another 
opportunity—a Calling Attention or some 
thing—to raise this matter. The position of 
the Scheduled Castes has been discussed here 
and, therefore, I would request you, Mr. 
Maurya, to keep this for another occasion. 

 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Anyway, he has 
clarified his position. 

THE LEADER OF THE HOUSE (SHRI 
LAL K. ADVANI): It is absolutely against 
the convention of this House to make a 
reference to the Secretary-General here. Sir, 
whatever you tell us—you may seek the 
assistance or advice of the Secretary; that is 
the Chair's look out—but so far as we are 
concerned, we are guided by you and it is a 
tradition that We do not make any reference 
to the Secretary-General. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Anyway, Mr. 
Maurya has said that this was not his 
intention to cast any aspersion on the 
Secretary-General. He has made that position 
clear and we accept his statement, 1 don't 
think we should go on further with this 
discussion. Let us go on with the business. 
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SHRI NARASINGHA PRASAD NANDA 
(Orissa); Sir, I have a point • of order. 

THE VICE-CHAIRMAN (SHRI U, K. 
LAKSHMANA GOWDA): One minute. 

 (Interruptions) 
SHRI NARASINGHA PRASAD 

NANDA: Sir, I am on a point of 'order. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA) j Mr. Maurya, 
why don't you conclude? Mr. Nanda, let us 
hear what he says. 

 
Please resume your seat, Mr. Maurya. We 
cannot go on discussing like this. I request 
you to kindly resume your seat. 

 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Please sit down. I 
do not think there is any point of order 
involved in this. He has made reference to the 
Scheduled Castes and Scheduled Tribes... 

SHRI NARASINGHA PRASAD NANDA: 
Sir, I have a point of order. I would like to 
know from you specifically whether the Rules 
of Procedure and Conduct of Business in this 
House permit any hon'ble Member to raise in 
the guise of a point of order anything under 
the sun or do we have any established proce-
dure.    I want your specific ruling. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Actually it is not 
correct to raise issues in the guise of points of 
order. But in this specific instance it had a 
certain background today. That is why he 
raised it. 

SHRI NARASINGHA PRASAD 
NANDA: I wanted to make a special mention 
about the Chinese Government supplying 
arms to the Government of Nepal through 
land route but it was rejected. I never made a 
grouse of it... 

THE     VICE-CHAIRMAN      (SHRI SU.  
K.     LAKSHMANA     GOWDA): 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Will you kindly 
resume your seat? 

SHRI      NARASINGHA     PRASAD 
NANDA:____ Therefore, we should not 
raise in the guise of a point of order anything 
under the sun. 

SHRI BUDDHA PRIYA MAURYA: I put 
a specific point of order. I go by your ruling. I 
put it systematically, constitutionally and 
legally. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): As I said earlier, 
it is not correct to raise an issue in the guise 
of a point of order. That is very clear. But in 
this particular instance, there was some 
background today. That is why he, raised it. 
May I request the hon'ble Member to 
continue? 

REFERENCE TO TRANSFER OF 
PAY AND ACCOUNTS OFFICE 
FROM MATHURA TO NASIK ROAD 

 


